
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

FRIDAY, THE EIGHTH DAY OF NOVEIUBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

rHE HoNouReele snrlUBrcE J..REENT,AS RAo

[ 3418 ]

...APPELLANT

WRIT APPEAL NO: 12620F 2024

writ Appeal under clause 15 of the Letters patent preferred against the order
Daled 1010712024 Passed in w p No 2714 of 2024 on the fire of the High court.

Between:

Neredime'i Deeoshika,..Dlo. Neredimeri pradeep Aged about 16 vears(lMinor) occ. student BAI lD 22is6,-R6 ty rr"er tatrer and natural GuardianNeredimeri pradeeo slo ru. eJrii; e6"d 'iLrt 
43 years occu private

Emprovee Rl/o Frat r.ro. +gr. si"rE,iuiniil""il .rri enaiath Nasaiilii.rp"tKukatpaly, Hyderabad, relanganJsiii;_ sbbtgb- ' 'svs'| '! 
r'-u. 

' '

AND
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The state of relangana, Spo. rts-and youth services Department secretariatBuitdings Hyderabad nep oy its eriniiprrBd.i.itrrv""
Badminton- Association of reJangana (BAT), purera Gopichand BadmintonAcademy Survev No 9t Gachiborili Hvdeiro'ro sidolz f6rungi;" St;i;'R.;;by its Hony. Gerieral Secretary.

Badminton Association of rndia (^BAr), (Affiriated to the Badminton wordFederation and Badminton^n9ip .qg1r_egiilii".i"elir om"" -oo7i o brlr]iiFloor Vasant Vihar New Dethi 1100s7-i;J; h;b' oy,its nony. C;iJi;iSecretary

Manchala Keerthv. D/o lVlanchara. venkanna Aged about 15 years Minor occustudent ent to 2arae Rep bv he; iair'"iinJ"nliu'r"r Guardian Mancharavenkanna 
-S/o not known to i'etitionJ cd i;ri66 eopiin"ro riii.intrlAcademy Survev No 9i Gachibowti Hvo-"irouo"ito-oi2 t"ruigr;;'iii;i;(Respondent No.4 is not necessary actio;t- --*- --

4

...RESPONDENTS
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lA NO: 2 OF 2024

PetitionunderSectionl5,tCPCprayingthatinthecircumstancesstated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the order daled 27 'O1 2024 issued by the 2nd

respondent, pending final adjudication of the Writ Appeal'

Counsel for the Appellant: SRI N.V.SUMANTH' REP' FOR
M/s. INDUS LAW FIRM

Counsel forthe Respondent No.1: SRI G'PRAVEEN KUMAR'
AGP FOR SPORTS, TOURISM & YOUTH ADVANCEMENT DEPT.

Counsel for the Respondent No.2: M/s. JYOTHISRI VANKINA, REP' FOR
M/s. VANKINA ALLU & PARTNERS

The Court made the following: ORDER



THE HON'BLE THE CHIEF .IUSTICD AJOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SR.EENrVAS RAO

JUDGMENT: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. N.V.Sumalth, learned counsel representing

M/s. Indus Law Firm, for the appellant.

Mr. G.Praveen Kumar, learned Assistant Government

Pleader for Sports, Tourism ald youth Advancement

Department, for the respondent No. 1.

Ms. Jyothisri Vankina, learned counsel representing

Vankina Allu and Partners, for the respondent No.2.

2. With the consent of the learned counsel for the

parties, the appeal is heard linally.

3. In this intra court appeal, the appellant has assailed

the validity of the order dated 10,07.2024 by which the writ

petition preferred by the appellant, namely W.p.No.2714 of

2024, has been dismissed.

WRIT APPE,AL No.t262 of 2o.24
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4. Facts giving rise to filing of this appeal briefly stated

are that the appellant claims herself to be a professional

badminton player. It is the case of the appellant that she

has participated in several tournaments organised by the

Badminton Association of India. The Badminton

Association of India had issued a publication dated

22.04.2023 to the Badminton Association of Telangana

seeking explanation in respect of two birth certihcates

produced by the appellant wherein in one certilicate the

date of birth of the appellant is shown as 09.06.2007,

whereas in another birth certificate the date of birth of the

appellant is shown to be 09.01.2008. A copy of the

aforesaid communication was forwarded through e-mail to

the appellant. The appellant submitted a reply through her

mother on 26.04.2023 in which it was stated that the

marks sheet which discloses the date of birth of the

appellalt as 09.06.2007 does not belong to the appellant

and the same is a document fabricated by unknown

persons. The appellant was not permitted to participate in

a tournament on 11.O9.2O23. Thereupon, the appellant

filed a writ petition, ,rrrn"tfW.e .No.25622 of 2t/23, wherein
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an ad inteim order was passed on 13.09.2023 granting an

opportunity to the appellant to participate in the

tournament. Thereafter, the learned Single Judge, by an

order dated 01.11.2023, disposed of the said writ petition

with a direction to the appellant to submit explanation to

the show cause notice dated 16. LO.2O23 and on receipt of

.such explanation, the Badminton Association of Telangana

was directed to conduct an enquiry after affording an

opportunity of hearing to the appellant.

5. However, in defiance of the directions contained in

the order passed by the learned Single Judge, by an order

dated 27.01.2024, the appellant was disqualified for a
period of two years from participating in any tournament.

The appellant challenged the validity of the aforesaid order

in a writ petition, namely W.p.No.2714 of 2024. The

learned Single Judge, by an order dated IO.OZ.2O24, inter

alia, held that the meeting of the Age Verification

Committee of the Badminton Association dated 21.O3.2024

shows that the mother of the appellant attended the

meeting in person and she was cg1ftopted with the two
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certiflcates of birth produced by the appellant. Thus, it

was held that post-decisional hearing has been given to the

appellant. Hence, this apPeal.

6. Learned counsel for the appellant submits that in

pursuance of the order dated OLLL.2O23 passed in

W.P.No.25622 of 2023, no enquiry was held to determine

the age of the appellant and straightaway an order

disqualifying the appellant was passed on 27 .O1.2024.

7 . On the other hand, learned counsel for the

respondent No.2 has submitted that a post-decisional

hearing was afforded to the appellant.

8. We have considered the submissions made by the

learned counsel for the patties and have perused the

record.

9. The operative portion of the order dated 01.11.2023

passed in W.P.No.25622 of 2023 is extracted below for the

facility of reference:

"6. In view of the same, since respondent No.2 has

already issued notice for conducting enquiry to
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determine the age of the pedtioner, this Court without
expressing any opinion on merits of the matter, directs
tlre petitioner to submit explanation to the show cause
notice dated 16.10.2023 as per the time stipulated
therein and on receipt of such explanation, respondent
No.2 shaIl conduct enquiry, after allording her arr
opportunity of personal hearing duty intimating the date
of hearing in advarrce to the petitioner and pass
appropriate orders in accordance with law.

The writ petition is disposed of accordingly."

10. Admittedly, in pursuance of the aforesaid direction,

no enquiry was held and an order was passed on

27.OI.2024 disqualifying the appeltant from pa-rticipating

in any tournament for a period of two years. The aforesaid

order is in contravention of the directions contained in the

order dated Ol.tt.2023 issued by this Court in
W.P.No.25622 of 2023. Therefore, the same curnnot be

sustained in the eye of law. However, the learned Single

Judge has failed to appreciate the aJoresaid aspect of the

matter.

11. Therefore, the order dated 10.07.2024 passed by the

learned Single Judge in W.p.No.2714 of 2024 as well as the

order dated 27 .O1.2024 are hereby quashed.

f
I

\
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12. The appellant has submitted an explariation on

11.11.2023 to the show cause notice dated 16'10'2023'

The Badminton Association of India shall consider the

taforesaid 
explanation submitted by the appellant ald after

giving an opportunity of personal hearing to the mother of

the appellant, shall pass an order within a period of three

weeks from today. It is made clear that this Court has not

expressed any opinion on the merits of the matter.

13. Accordingly, the writ appeal is disposed of

Miscellaneous applications pending, if any, shall

stand closed. However, tl-rere shall be no order as to costs.

SD/-I. NAGALAKSHMI
DEPUW REGIS'RAR

//rRuE coPY// / /
SECTION OFFICER

To,
1. The Principal Secretary, Sports -and Youth Services Department' Secretariat

Buildings Hyderabad State ot lelangana'

2. The Honv. General Secretary' Badminton Association of Telangana (BAT)'

ptrileta Gooichu"o e;d;iiiJ;AJrl"rv sr*ev No ot Gachibowli Hvderabad

500032 Telangana State'

3. The Hony. General Secretary, BadmintonAssociation of lndia (BAl), (Affiliated

to the Badminto" \ i;r;"#U;'Ziion ""0 
a'ominton Asia Confederation) BAI

office D6/10 crornaliooiViiini Vir'"' New Delhi 110057 lndia'

4. One CC to M/s. INDUS LAW FIRM' Advocate [OPUC]

5 One CC to M/s VANKINA ALLU & PARTNERS' Advocate [OPUC]

6. Two CCs to GP FOR SPORTS TOURISM & YOUTH ADVANCEMENT
" oEFrlirigr' cout toiin" state of telangana at Hvderabad [oUT]

7. Two CD CoPies
BSR rc^ _

GJP \ AT



\
!

HIGH COURT

DATED: 0811112024

JUDGMENT

WA.No.1262 of 2024

DISPOSING OF THE WRIT APPEAL,

WITHOUT COSTS
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